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- IN THE CERNTRaL ADI‘fINISTRATIVE' TRIBUNAT, HYDERARAD BENCH f-‘;T“ HYbéRABAD

0.a.N0. 675 /o3

Date of Orders 6/7-93

Betveen:
"3

1. Divisional Failway Menager, (D3)
Soutn Ceuvtral Railway, Secunderabad,

2. Permaonent "oy Inc-octor (Zon)
S5.C.Rly, Secunderabad.

3. Chiefl Signal Inspector, -
Signal & Telecommunication ‘Department,
S.C.Rly, Secunderabad.

. e AppliCan‘ts.
and '
1.V Dherwarer -

2. Presiding Officer, Labour Court,
Narayanaguda, A.P.Hyderabad,

-n ' Respondenyts,
Fer the 4pplicantsL Mr.N.l.Devraj, $C for Rlys.
¥For the Re sbondentss .s |

CORAMs o .
THE HON'BLE Mz, JUSTICE V.NEELADRI RAQ 3 VICE CHATRMAN

THE HONT'ELE MR.P.T./TIRUVEN AT 8 MEMBER(ADMY )

The Tribunal made the following Orders—
FYLZiLL A 11l WAt LaLlUN UL LNE order gated Li-—-Jd-3Jd

in C.M.P.No, ‘]c' /B3 is suspended until further orders.
Issue notice to the Lespondents,

Post the case on 6.9.93.

1. The Divisional Railway Manager (B.G) 8.C.Rly, Secunderabad.
2. The Permanent Way Inspector (Con) S.C.Rly. Secunderabad.

The Chief Signal Inspector, Signal & Telecommunication
Department, S.C.Rly, Secunderabad. _ .

4. The Presiding Officer, Labour Court, Narayanaguda, Hvderabad.
5. One copy to Mr.N,R.Devraj, SC for Rlys. Cal.liyd.

6. One copy to Mr. -

7. One spare copy.
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 THE HON'BLE MR.P,T.,TIRUVENGADAM :M(a)

. 3
T
TYPED BY ) COMPARED BY

CHECKED BEYA LPPROVED BY -

IN THEZ CENTRAL ADVINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

—

TR HOMY RT.E ME.NUSTICE V.NEELADRI RaO
AND

THE HON'BLE +A.B.GORTY ; MEMBER(AD)
v

THE HON'BLE %. T .CHANDRASEKHAR - REDLY

. : —"*f_,,MEMBER(J)-

AND ) L

Dated : (5 - ‘j -19¢3

ORDER/ JUBEMENT:

- ™

-

MeA. fDuh.. Coil"NO.
in

O.A.No, é"[ g" l G '
T.A.No. - (W.p. e

Admitted and Interim directions
issued

Aliow ;i

Dispgsed of with directions
Dismissed
Dismiissed as withdrawn
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